
CENTRAL 	13TH ATIVE TRIBUNAL 
- 	NGALE 

Second Floor, 
Commercial Complex-
Indirnagar,- 
M\JGALORE_ 560 038. 

)ated: 1DEC1994. 

APPLICATIQ\J NO; 	955 of 1994. 
..!

. 	:. 

APPLICANTS.... 	 - - 
Sri.C.Mallaiah, - 

V/s. 	 - 

RESPcNDENTt , Secret ary,Ministry of Agricult ure,NDelhi and 
others. 

T. 	 - 

Sri.A.R.Holla,Advocate,No.3, Second Floor, 
Sujatha Cornplex,First Cross,Gandhiriagar, 

Barigalore-560 009. 

Sri.M1.Vasudev.a Rao, 	- 	- 
Additionai Central Government Standing Counsel, 
High Court Buildihg, Bangalore-560001. 
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' 	. 	CENTRAL P%DMINISTRATI\JE 'TRIBUNAL 	 : 
BANGMLORE BENCH: 	. :8ANALORE 	. 	 . . . 

ORIGINAL MPLICMTION NO. 955/94 

WEDNESJAY, THE SIXTEENTH DAY OF NOIJENBER, 1994 

SHRI V.RAflMKRISHNAN. 	 .. .rErBcF (A) 
\•• 

SHRI 	N.VUJJMNADHYP. 	 ...r1E18ER (3) 

C.Mallaiah, 
S/o Lae Chikkaallurai.ah, 
aged 36 years, 	. 
Farm P4tendant, 
Centra. Cattle Breeding Farm, 
Hessarhatta, 
Bangalbre-560 088. 	 ...Applicant 

By bdvcate Shri A.R.Holla. 

iersus! 

I - 	I1r,rr, nF 	India h 	i 4- 	' 	•.. -. 	 . . 	. 	. 	. 

flr.A-_nar.af 	 M1 
Li  

Hubandry & Dairying, 
Ilinistry of Agriculture, 
KrLshi Bhavan, 
New Delhi—liD 001. 

2. The Director, 
cehtral Cattle Breeding Farm, 
Hepsarghatta, 
Banqalore-560 088. 

---  

..Respondents 

By Advocate Shri I'i.Vasudeva Rao, A.C.G.S.C. 

ORDER 

ii;' 	 ShriV.Ramakrishnan, I"Iember (A) 
2 miryt87p '\ 

oA 

	 The applicant herein has.prayed for. a direction 

tothe respondents to 

) 	, 
__i ,,t  

regularise his services on permanent 
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basis in Central Cattle Breeding Farm, Hessarghatta and 

also to entrust the clerical duties to him. 

We have heard both sides. 

This is the third round of litigation. In 

Ot 57/92, he along with a number of others had moved this 

Tribunal for getting absorbed against Group 'D' post. The 

Tribunal by its order dated 20th April, 93 had directed the 

department to assess the w ork load and to create 	rminimum 

number of posts that will be essentially required and to 

regularise the services of the applicants, if thy are 

eligible, against the additional posts and vacancies that 

may arise in the normal course in accordance with rules. 

The department was also directed to complete the exercise 

within a period of six months. The applicant had subse-

quently moved this Tribunf 1 in OA 647/92, where he had 

sought for reguiarisatior in group. 'C' cadre. This appli-

ction was dismissedbri41is Tribunal by order dated .3rd-

August, 013, where it was held that he had to fix himself 

firmly in group 'B' category before looking for further 

advancement in his career. In the present application, 

the prayer is for fegularisation in group IDI  as also 

entrustment of clerical duties to him. The learned counsel 

for t he department opposes the second part of the prayer 

on the ground that the request is barred by the principle 

of resjudicata as the request has already been turned..., 

down by this Tribunal. He also- denies the contehtidn :t.ht 

the applicant had all along been discharging the clerical 

duties when he was working with the department. He also 

submits tht unless he is appointed to group 'C' post, 

. . . S ••.j - 



s regards the first prayer, Shri I.V.Rao telis 

the department had created sufficient, number of 

posts 4 group 'D' level, which would cover the present 
applic;ht also. The applicant had been appointed on 

adhoc basis and continues to function as such. Th'eques- 

tion 
•0
f1reqularistion in g rou.p 'D' cadre is pendino with 

the finistry for the reason that the recruitment rules 

are in the process of finalisation. He further submits 

that the rules would befinalised very soon, and imme-

diately on finalisation of recruitment rules, the appli-

cant's case will be considered along with others and he 

will be regularised in group.',)' post. He further submits 

that thel  entire process will be completed w ithin a 'period 	H 

of two months from today i.e • before 1 5.1 .1 995 and the 

NP  

applicant's adhoc apoltmept' iJill ãnt.nti 'tilL then. 

We note the submission of Shri Rao."' 	I.' 

5. 	In the 'iiht bfthe position as b.i':ought outjy 

the respondents, all that we can do at this staqëis to 

direct the repondents to finalise the recruitment rules 

concerning group 	category as soon as possible.and in 

any case not later than the'end of December, 1994, The 

applicant's case f or rejularisation in group 'D' cadre 

should also be considered and if eligible, he should be 

regularised and necessary orders be issued for such regu-

larisaton in group 'B' post. This exercise should be 

completed not later than 15th January, 1994. As regards 

- 	
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the other prayer that he should be entrusted with the cleric 

duties, we are unable to assist the applicant in any manner 

as his claim for regularisation in group 'C' post has 

already been c onsidered and dismissed in OP 647/92 and the 

question of giving a direction, to the department to entrust 

clerical duties to an official in group 1D' cadre would not 

arise. 

6. 	With the above observation, ue finally dispose 

of the application with no order as to costs. 

(M.N.VUJJNARADHYA) 	 (v.RiiKRIsHNAN) 
IIEflBER (J) 	 PIEFIBER (li

TRUE 
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CENTR;L 4,DIv1flj ISTRAT IVE TRIBUNAL 
L124GP!,0RE BENCH 

Second Floor, 
Commercial Complex, 
Indiranagar, 	 F 

BANGALcRE 560 03a.,  

tated: ' JAN 1995 

Mjsce1laneousAPPLIcATIJ NO:36 Of 1995 in 0A.N0.955/94. 

APPLICANTS :-Sri .C.Mallaiah, 

V/s. 

RESPcNDENTs:_Secretary,M/o.j- jma1 Husbandry & Dairying, 
New Delhi and others., 

T. 

1. 	Sri,A.R.Holla,Advocate,No,3.Second Floor, 
First Cross, Suj atha Complex ,Gandhin agar, 

Bangalore-560009. 

2. 	Sri.M.Vasudeva Rao,Additional Central Government 
Standing Counsel,High Court uilding,Bangalore-10 

Sujet:. I.rwidinj r,-f cpj.ç f the Order- passed by the Central Administrative Trihunal,Rg41*• 
--xx-- 

	

Please find enclesed herewith a copy of th 	DER/ 
STAY ORDER/INTERIM ORDER/ pass d by t Ii c In b un 1 .1 t h bnve 
mntjoned application(s) on 18-01-1995. 
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